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Dated, Cuttack, the 23

On the backdro
districts of Khurda,
jurisdictions of Purj,
Road andg Bhadrak fr

March, 2020
P of the lockdown in the territorial jurisdictions of revenue
Cuttack, Ganjam, K

Rourkela, Sambalpur

Ction from 11.00 A,
of urgent matters such a

s bail, production
injunction. After 01.00 P.M. Courts and offices

Un-deployed staff of the Court shall remain in readiness to be called to duty, as
and when required: '

For avoiding congregation/gathering in Courts during hearing of such urgent

matters, only one advocate/prosecutor is to be allowed to remain present in the
Court to represent the parties concerned;

Urgent office works can be done at home;
Presiding officers of the Courts are to decide deployment of staff required under

intimation to the District Judge; rotational deployment of staff can be resorted
to.

M. to 1.00 P.M. only for hearing

» remand including temporary
shall stand closed.

iv.

vi. Bar Associations/advocates are to be called upon to extend fullest cooperation
in the implementation of above measures; and
vii. If required, the District Judges shall make necessary arrangement after due

consultation with the Administrative Judges of their respective Judgeship.

The above instructions are to come into effect from today i.e. on 23" March,
2020 and shall remain in force till 31%* March, 2020.

By the order of the Court
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Registrar General
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